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COMMfITEE ON PlUVA~ ML\lBERS' BILLS AND RESOLUTIONS 

\ • FIRST REPORT 
..... ':'"- .~ 

~ .. '\ • ~ . (Fourth Lot Sabba) 
J I. the Chairman of the Comminee on Prh'ate Members' Bills and Rl'Solutillns h:\\'ing 

been authorised by the Committee. presclll 011 their behaU. this their }"ir~t Rl'port. 

2. The Committee met on the 22nd :\Iay. 1967. for-
(I) Classification and allocation of time (or discussion of the Bills (l'i(/,' 

Appendix). 
(II) Examination of the following Constitution (Amendment) Bills under ~1I1c 

294 (I) (a) of the Rules of Procedllre:-
• (1) The Constitution (Amemlment) Bill, I!)(ii (Amt'lIdmrlll of nrlidn 80 

and Iii) by Shri C. K. Bhallachary~a. 
• (2) The ComtilUtion (Amem\menl) Bill, 19tii (,4mrllr/mr'III fit nr/iclrs I~·I 

(lnd 220) by Shri c.. K. Bhallilcharna. 
-(3) The Constitution (Amendment) Bill, 19t1i (A",r//(lmrllt of nr/irlr ·18 

and the Severat" Schedlllt:) hy Mahant Dig\'ijai Nath. 
• (4) The Constitution (AmcndmcllI) Bill. 1967 (.4 PIIt'lIrilllt'IIt of arlirle 343) 

by Shri C. K. Bhattachar)'Ya. 
- (5) The Constitution (Amendment) Bill. 1%7 (Alllt""/nlrllt of 1"(' Eig'i'tti 

Schedule) by Shri Yamuna Prasad MandaI. 
- (6) The Constitution (Amendment) Bill, 19m (.i"'t',ulmrllt 0/ nl'lir/(' 31) 

by Shri Madhu Limaye. 
- (7) The Constitution (Amendment) Bill, 1%7 (tJmis.firm of al'ticir 15~ 1"1e.) 

by Shri Kanwar Lal Gupta. 

Claui6catioo and Allocation o( Time to BiIl~ 
5. The Memben concerned had been invited to present before the Committee 

their views on their Bills. Sarvashri Prakash Vir Shastri. Madhu Limaye ,tIld S.· C. 
Samanta attended the sitting, 

4. Alter considering all aspects of the Bill,. the Committee placed two Bills in 
category 'A' and twenty Bills in couegory '8' and allotted time for each of thoe Hill, a, 
sbown in column 5 of Appendix. 

Examination o( the C'..onatilution (Amendment) Bilil 
5. The Members who had given notices of the Bills and representatives of the Minis-

tries concerned with the Bilk had been invited to be pre5Cnt al the sitting. Mahant 
Digvijai Nath and Sarvuhri Yamuna Prasad Mandai amI Madh .. Limaye, the Member. 
concerned. attended the sitting. The representativCt of the Mini5tri~ or l.aw, Hmne 
Affain and Food. Agriculture. Community Development and Co-operation were preK'nI. 

6. The Committee considered the Bills and arri\-ed at the following findi"8' iU ;l 

TC\ult of their examination of the BiIl\:-

(lJ The Constitutiun (Amendment) Bill. 1967 (Amt:ndmml of tlrlicl,.J 80 and 
171) by &hri c.. K. Bhauacharyya. 

The Bill lOught to amend artid~ (to and 171 of the Constitulion with a view that 
JleT'ORS having special knowledge or prat:tiOlI npcrience in lilft'".uurr, science, arl, .. )Cial 
tcrVKes etc. mould not be nominated in the Council of St31et and the Lcgi\\alive 
Councils. 

After considering all .'pea, of die 8m, the Committee recom~nded fhat the 
Aletnber might be permitted to mO\'e lor leave to introduce the Bill. 

(2) The COIutitulion (AlMndmml) Bill, 1967 (Am~ndm'-"t of tlrlic/t'. 124 ontl 
22U) by Shri C. K. Bhauach.1rna. ------- ---------. __ ._--

·Circulatd to lolem~ seearate1y (Bill NI'K. 51. 5S. !)4, 52. 55. SO and 56 0( t9fi7). 
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ll1t: Bill lOughl to amend artidc:s 12t and 220 of the Constitution 10 as to prohibit 
t~ Judge. of the Supreme Court and the High Couru from accepcance of further em-
ployment after retirement under the L<J\'ernment or a private body in any capaoty what-
ton'er. 

After (omidering all a'peel' of the Bill, the Committee recommended that the 
Member might be permitted tl} mo\'(: for lene to introduce the BiU. 

(5) The Conlititution (Amendment) BiJI, 1967 (Am~ndm~nt of article 48 and 
tI,~ Srvmth Sr"~du/~) by Mahant Digvijai Nath. 

The Bill "mght to amend article "S and the Seventh Schedule of the Constitution 10 

at to remove certain dilficulti~ t'xperierued by the Union Government to enact law for 
the prohibitioll of toW ~Iaughtcr for the whole country. 

After mll"idering all asperu of the Bill, t~ Committee recommended that the Mem-
ber might be pcrmilted to mO\'e (or leave to introduce the Bill. 

(.J) The Collltitution !:\lIIcmlmt'nt) BiU, 1967 (Amendm~nt 01 article M5) by 
Shri C. K . .Khatta( hiu~ya. 

The Hill ~>ught to amend artie Ic ~1:1 of the ConstitUlion 50 as to include Sanskrit 
aA nne 01 the official language~ of Ihe Union. 

AI't'r wmidering all i.'peo5 of the Hill, the Committee recommended that the 
~cmhet might be I>crlllitted to move fOI' leave to introduce the Bill. 

(5) The Constitution (Amendment) Bill, 1967 (Ame"dm~nt of the Eight" 
,~r"ed"le) by Shri Yamuna Prasad MandaI. 

The Bill ~oughl tn include .. M"ithili" in the Eighth Schedule to the Constitution. 

After ("(I11~iderillg all aspc( b of the Bill, the Committee rewmmended that the 
Member might be permitte,I to 1II0\e (M leave to introduce the Bill. 

(6) The Clln~lilUlinl1 (Amemhnent) Bill, 1967 (Amendmmt 01 artirle Sit by 
Shri Madhu Limaye. 

The Bill sought to amell(l article 31 or the Comtitution with a view to provide for 
(he rehabilit:ltilltl (Ii the persons whose propertit5 are acquired by t~ State instead of 
gi\'ing them cnmpemation. 

After ('unsidering all a~pect~ of the maller, the Committee recommended that the 
Member might be penniued to move fm leave to intnKluce ..the Bill. 

(7) The Constitution (Amendment) um, 196i (Omission 01 article 152 t'u.) by 
Shri Kanwar Lal Gupta. 

The Bill ~ollght tn do away with lilt' ~pe( ial pm\'ision~ in the ConstilUtion in regard 
to Ih(' Stale of Jammu and Kashmir allli exu.-nd to that State such of the articles as are 
;11 pU.'\l"nt not appliC:lble with " "iew to hring it at p"r with the other States in India. 

AIIl'!" (llnsidering "II aspects of the malter, the Committee recommended that tbe 
Member llIight be permitted to move rill" lea\'e to introduce the Bill. 

Recommendatiom 

i, The Cl.lIl1IlIilll'e recommend-
(i) t1Ml the classification and allocation of time to Bills by the Committee as 

~hllwn in Appendix be agr~' to by the House: and 
(ii) Sana,hri C. K. Rhallacha,,~·a. Di~'ijai ~ath, Yamuna Prasad MandaI, 

Matthu 1.iula~e and Kanw;u La! Gupta be permitted to move for leave to 
introc.luce their Con~titutioll (Amendment) Bills. 

NEW DELHI; 
Mnl- 22. 1967; 
J:vaist"a i. 1889 (SaA:a). 

R. K. KHADILKAR. 
Chairmsn, 

Committ~t' on Pr;il(Jt~ Mmabers' Bills 
and R~solulioru. 
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APPENDIX 

Name of the Bill and the Member 
incharge 

J. The Cattle Slaughter Prohibition Bill, 1967 

Bill No. 

3 

by Shri Prakash Vir Shastri . 6 of 1967 
2. The Constitution (Amendment) Bill, 1967 

(Ammdmml of articln 15 _ 16) by Shri 
Era Sczhiyan 7 of 1967 

3. The Constitution (Amendment) Bill, 1967 
(A",mdmtnl oj aTticie 120) by Shri Era 
Sczhiyan 16 of 1967 

4· The Constitution (Amendment) Bill, 1967 
(Insertion oj PIftD articlts 125A a"d 221 A) 
by Shri Madhu Iimaye . 13 of 19157 

S. The Constitution (Amendment) BiU, 19157 
(Amendmmt oj aTticies 37, 4S etc.) by Shri 
Madhu Limaye 15 of 1967 

6. The Code of Criminal Procedure (Amend-
ment) Bill, 1967 (Omission oj sections 107 and 
1(9) by Shri Madhu Limaye 12 of 1967 

7. The Criminal Law Amendment (Repeal) 
Bill, 1967 by Shri Madhu Limaye 

8. The Land Acquisition (Amendment) Bill, 
1967 (Amendnrenl oj stctions II, 23, etc.) 
by Shri S. C. Samanta 

9. The National Rifle Training Scheme Bill, 
1967 by Shri S. C. Samanta 

10. The Delhi Municipal Corporation (Amend-
ment) Bill, 1967 (Amendment oj the Third 
Schedule) by Shri Kanwar Lal Gupta 

II. The Indian Armed Forces Personnel 
(Compulsory Insurancf:) Bill, 1967 by 
Shri S. C. Samanta 

12. The Hoarding and Profiteering Prevention 
Bill, 1967 by Shri S. C. Samanta 

II of 1967 

, 
9 of 1967 

8 of 1967 

14 of 1967 

18 of 19157 
IYThe Constitution (Amendment) Bill, 1967 V (Amendment of article 368) by Shri 

Nath Pai. 10 of 1967 
14· The Constitution (Amendment) Bill t . 1!)67 

(A",endment of Article ISS) by Shri Nath Pai 5 of 1967 
IS· The Constitution (Amendment) Bill, 1967 

(Amendment oj the Eighth Schedule) 
by H. H. Maharaja Dr. Karni Singh of 
Bibner 33 of 1967 

16. The Personal Liberties (Restoration) Bill, 
1967 by Shri Yashpal Singh. 31 of 1967 

17· The Constitution (Amendment) Bill, 1967 
(Ammdmmt oj article 3(8) by Shri Yaahpal 
Singh. . 29 of 1967 

18. The Parliament (Prevention of Disqualification) 
A:nendment Bill, 1967 (Amendmml oj 
ucrUnr 3) by Shri Yashpal Singh. 30 of 1967 

Category Time allotted 
alloned by the 

Committee 

4 5 

B I hour 

B • hour 
(excluding 
1 hr. & 55 
minutes taken 
on 7-4-67) 

B Ii hours 

B I hour 

A. 2 hours 

B I hour 

B I hour 

B I. hours 

B J. hours 

B I hour 

B 2 hours 

B 2 hours 

A 2 hours 

B Ii hours 

B I hour 

B I hour 

B I hour 

B I hour 
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r 2 3 

19. The Indian Telegraph (Amendment) BiU. 1967 
(Ammdmmt of .mitm S) by Shri Vashpal 
Singh •.. • 34 ot 1967 

20. The Code or Civil Procedure (Amendment) 
Bill, 1967 (Omulitm of 'I&tioll 8:» by 
Shri Nath Pai. 32 or 1967 

21. The Conltitution (Amendment) BiU, 1967 
(Ammdmmt 0/ arlicle. lOS IIIIIl 194) by 
Shri Nath pai 35 of 1967 

22. The Constitution (Amendment) Bill. 1967 
(Insertion 0/ nCfC article 339A) by 

Shri S. M. Siddayya. 37 of 1967 

4 s 

B I hour 

B 

8 

B I. boun 
_._.-" "._-_. --_ ..... _- ... __ ._-_._--.. _._- ._--------

-GMQ'('ND-)09 (0) LS Ie BS)o-Uoo (NS}-a,H-67-5so. 




